IN THE CEWTRAL ADMIIIETFATIVE TRIBUMAL,

JAIPUR REWCH, JARIPUR.

Date of decision: 25th March, 2004
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Fawan Bhatia s/¢ Shri Frem Marain Phatia, aged 23

years r/o House 110.220, PRadhavilas, Patanpole,

Kota.
;. Applicant
Versus

1. Unicocn of India thrcough Secretary, Govti.
of India, Ministry of Defence, OG0
Complex, New Delhi.

2. Engineer in Chief through Chief of the
Army Staff, Army Headquarter, DHQ, PO,
New Delhi.

3. Chief Engineer, Central Command,
Locuknow.

4. Garrison Engineer, Military Enqineering

Service, Jhansi.

.. Respondents

]
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llcne present for the appli
Mr. 2.3.Hasan, counsel for kthe respondents
CORAM:

Hon'ble Mr. M.L.Chauhan, Member (Judl.)

O RDER (ORAL)

The applicant is son of late Shri Prem
llarain EBhatia, warking az Uppder Diviszn Clerk
(UDC) in the office o¢f Garrison  Engineer,

Military Engieering &Zervice, Jhansi whn died in
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service on 28.4.%% at Sovernment MBS Hoespital,
Kota. It is stated that the applicant submitted
an application dated 16.4.2001 for appointment on
compassicnate grounds. The application was
rejected vide arder dated Sth June, 2002 passed
by the Chief Engineer (Ann.2l). It is aqgainst
this order that the arplicant has filed this OA
thereby praying that the impngnzd order dated
5.6.2002 (Ann.Al) may ke uashed and cet-aside
and direction be isesued to the respondents fo
give appointment tc the applicant on  suitable
post with all ccocnsequential benefits.,

Z. Hotice «f this application was isened
tc the respondents. The respondents while
cpposing the applicaticon on merits haQe' also
stated in the reply that az can be =zeen from
Ann.2l, A2l and A%, the applicant is permanent
resident of %, Tilak MWNagar, Mathura (UP).
Further, the respondents whs have heen impleaded
in this O2 and against whose action the applicant
i= aggrieved are alsoc in Lucknow and Jhansi. It
ie alsec stated that the applicant has received
the impugned <communication Ann.Al at Mt ter
Fradesh (UF) address and has been admitted by him
in para G of the 2A. As =uch, the NA 1is not
maintainable on account of territorial
jurisdicticn of the Tribunal.

S Despite repeated opportunities qranted
to the applicant;, no rejocinder has been filed.

Hone has put in appearance 2on behalf of the

4



I

: 3

applicant today.%@iﬁ%ave congidered the matter.

w

.1 As per Rule 6 (ii) of the Central
Administrative Tribkunal (Pracedure) Rules, 1987,
which is attracted in the instant case, an
application <chall <rdinarily bhke filed by an
aprlicant with the Rejistrar of the BRench within
whose jurisdiction the cause of action, wholly or
in pért, has arisen. The applicant has made a
vague statement in the 0A that sukject matter of
the order against which he wants redreseal is
within the jurisdiction nf this Tribunal without
estating as to hasw the matter f2lls within the
territoriai juri%%tion of this Tribunal.
Admittedly, the impugned crder Ahn.Al whereby the
case c¢f the applicant feor appointment on
compassicnate grounds was rejected was
communicated to him vide letter dated 5.6.20§3 at
22, Tilak MHagar, Mathura (m.P.). rFurther, the
Death Certificate (Ann.232) though is%ﬁd b? the
Pegistrar (EBirth and Death Feqistrar), MNagar
Iligam Eota, indicate the rermanent address of the
deceased as 1%, Tilak HMagar, Mathura. The
applicant has alsc placed on record letter Aated
20th Zeptember, Z00Z written by Major, E02 (FPers)
for Chief Engineer and addressed to the Garrison
Engineer, Mathura as Ann.AS, In this
communication, the permanent address <f the
applicant has bheen shown as 29- Tilak Maqar,
Mathur (UF). ZSimilarly, Ann.A2 and Ann.A2 which
are educatisnal certificatez of the applicant
have alsn bLeen issued Iy the respective Principal

of the Caollege situated at Mathura. Thus, all the
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documents anneved Ly the applicant with this OA
viz. Ann.Al to A5 conspicucusly show that the
applicant is resident of Mathura (UP). Further,
none of the respondente who have been impleaded
by the applicant in this OA resides within the
jurisdiction of this Tribunal. As éuch I am of
the view that this Tribkunal has no jurisdiciton
to entertain this ©A in view of the prcviéions
contained in - Rule 6(iiy) of the Central
Administrative Trikunal (FProcedure) PRules, "1987.
The applicant has failed to show as to how the
cause of action either wheolly or in part has
arisen within the jurisdiction of this Tribunal.
As such, the application is neot maintainable and
the Registry is directed to return the same to
the applicant for presentation before the

appropriate forum Ly keeping cne copy of the

same. o osrder as to costs.

zi ,[c/[/
(M.L.C AN}

Member (J)




